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Grant of Bus Licences to 8.C. and 8.T.

1075. DR. BHAGWAN DASS RA-
THOR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) how far the targets announced
by the Ministry and/or by the Admi-
mistration of the State wunder ghe
Central Government for granting bus

ces for plyilng buses on the
rautes to the persons belonging to
Scheduled Castes and Scheduled
Tribes have been achieved so far
during the current financial year upto
the 31st January, 1878;

(b) whether even the Delhi Admi-
nistration has net implemented this
decision to the full gyxient; and

(¢) if g0, the names of the persons
belonging to .Scheduleq Castes
Scheduled Tribes who were granted
bus licences?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTR¥Y QF
SIIEPING AND TRANSPQRT
(BHRI CHAND RAM): (&) Reger-
wation for: « Gastes  and
Schedulad Trihes in :the .matter qof
-grant of parmits for transpavt vel;l
cles can be ,ppovided for pnly atter
the Motor Vehicles Act, 16030, is gwit-
ably amended. A Bill tp smend .the
act for this and some other purposes
is likely to be intrgduced during the
current session .of Razxligment. There
is not statutery dueta .or weservation
for Scheduled Castes and Scheduled
Tribes in this matter at present.

(b) and (¢), Do not arise.
Singte National Merit -Examinaiion
for LAS., LF.S, and 1LPS.

1978 SHR! DHARMA VIR VASI-
SHT: Will the Miniaster of HOME
AFFAIRS be pleased to state:

(@) whether it is a fact thnt the
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(b) whether 1t is also a fact that
the , Chairman UPSC has ssked for
appellgte authority to be vested in
UPSC to settle service matters; and

(c) the consideration if any given
to thege views hy Government to-
gether with decisions if any taken or

Proposed to be taken on them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI S. D. PATIL): (a) The
Chairman, U.PB.C. has suggested a
general scheme for National Merit
Examination for .all posts under Gov-
erament (including Quasi-Govern.
ment and Public Bector Organisa-
tions) for direct reeruitment at junior
Class I and Class II levels (now
Jnown ay, Group ‘A’ and B’).

(b) Yes, Sir.

_(c) The matter is under examina-
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